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determination to march to tlie PaT.’ia- 
ment House, to break tile ban imposed 
under section 6 of the Punjab Security 
of the State Act, as extended to Delhi. 
The processionists numbered several 
hundreds by the time they were inter
cepted near Paharganj police station at 
about 7-45 P.M. They were very 

xcited and threw a few brick-bats at 
the accompanying police ,van. Their 
conduct gave rise to apprehension of 
breach of the peace in case they were 
aJ lowed to swell and march through 
crowded places, to Parliament House. 
The procession was therefore declared 
unlawful again and asked to disperse. 
Professor Ram Singh and eight others 
refused to obey, saying that they 
would ask the procession to disperse, 
provided they were , arrested. Other
wise the procession would not disperse, 
and would march to the Parliament 
House. Shri Deshpande also said the 
same thing, but eventually withdrew 
himself. But Ihe other nine persons, 
including Professor Ram Singh, M.L.A., 
persisted in the defiance and were 
arrested under Section 151 I.P.C.

Enquiries made show that at least
12 police men vvere injured and one is 
still an indoor-patient in the hospital 
with swelling and contusions. Eight 
people were sent to the Irwin Hospital 
by the police,—and these are non- 
offidals—but six were discharged after 
first-aid treatment. One injuretl per
son has a head injury while the other 
has swelling round the chest. One 
more person in leported to have joined 
Dr. Joshi’s hospital, with a brdken 
knee-cap.

In this connection, I may add that 
evidently with a view to cause excite
ment. the Jan Sangh and Hindu Maha- 
sabha papers and workers have been 
indulging in r^bsolutely false propa
ganda that Muslim police has been 
summoned from Uttar Pradesh to sup
press the Hindus. It is also reported 
that a large number of R.S.S.S. vohin-
teers were present in the meeting,
under various disguises, presumably 
for the purpose of making some mis
chief.

It is a matter of deep regret that 
grossly exaggerated and m islE adlng  
accounts have been published in some 
local newspapers^ more specially in 
some Urdu newspapers.

Shri V. G. Deshpande (Guna): May 
I say a word of personal explanation, 
because my name has been mentioned, 
and certain serious allegations have
been made? According to the proce
dure, I am entitled ta  give an explana
tion.

Mr. Deputy-Speaker; True. Per
sonal explanations are allowed only 
with respect to statements made on the 
floor of the House. This is not a case 
where personal explanation can be 
allowed, merely because one of the 
persons referred to is an hon. Mem
ber of this House.

Shri S.. S. More (Sholapur)^ May I 
make a submission to you. Sir, that 
the right of offering a personal expla
nation is not confined to statements 
made on the iloor of the House only. 
Supposing about a certain conduct of 
mine, a statement is made in my pre-  ̂
senceiliere, I have every right to con
tradict it. if it is not a fact. That is. 
the law-point, which I want to sul)mit 
to you. , .

Mr. Deputy-Speaker: I shall con- ^
sider the matter.. I sha.U find out how 
far a personal explanaftion can be 
allowed, whenever here a relevence is 
made to the conduct of an hon. Mem
ber outside, either in answer to a 
motion made here, or in answer to a 
question put here, and if I arn satis
fied, I shall give the hon. Member an 
opportunity to do so.

Shri V. P. Nayar (Chirayinkil): 
Sir, on a point of submission. Yester
day I made a speech here, and after 
the House adjourned, when. I got a 
cyclostyled copy of my s.icech, I found 
that a very important statement of fact 
has been expunged by order of the 
Chair. I have always found that you 
have been keeping an unfailing vigil 
over the debate so that when every 
time a member went astray, you were 
ready to call upon that Member to 
withdraw such remarks. But yester
day, nothing of that kind happened. I 
find that in (Rule 294 of the Rr.les of 
Procedure and Conduct of Business,.  ̂
this is what is stated..... .

Mr. Deputy-Speaker: >Vhat I would,
say is this. I am prepared to hear the 
hon. Member. This is a matter which 
took place yesterday. If he could onJy 
have told me a little earlier, 1 would 
nave come prepared knowing what 
exactly it is, instead of my spending 
away the time in the House, regarding 
this matter. I shall allow the hon. 
Member an opportunity to come and. 
tell me what he has to say, after I 
retire to my chamber.

Shri V. F. Nayar: I was submitting 
^ is  now, because! T came here only 

■ just now and I got the copy only 
today. * '

Mr. Deputy-Speaker: I am not accus- 
mg the hoo. Mtinber. Even now It is
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not too late. There is no question of 
his being disallowed to raise that 
matter, merely because he did not 
raise it earlier before me.

Shri V. P. Nayar: I shall see you in 
the chamber, Sir,

Mr. Deputy-Speaker: I siiall be only 
too glad if you do that.

The House will now oroceed with 
the further consideration of the Gene
ral Budget. ,

GENERAL BUDGET—GEl^ERAL 
DISCUSSION—contd.

Shri Gadgil (Poona Central): Dur-
, ing the last three days, the Budj^et 

proposals have been criticised by 
-various persons from the points of 
view of Party a.i^Uations and partly 
from temperamental peculiarities. 

But, one main point that I was able to 
find out from the general trend of 
(Titicism was that hardJy any of the 
speakers has fully realised the object 
for which the Budget stands. They 
have followed more or iess lines of 
criticism with which we have hzen 
familiar in the past.

Now, for the first time, the Budget 
has an objective not merely to find 
out money for expenditure for the 
next year, but, by a system of public 
expenditure and investment, by regula
tion and control of investment, in the 
private sector, as also by a system of 
taxation, a certain objective is sought
io be achieved. That objective is one 
of the objectives for which the Five- 
Year Plan stands. I might say that 
this Budget is a performance with the 
Five-Year Plan playing the back 
music. It is evident that after this

, country has attained freedom, that
‘ freedom must be made meaningful and

its benefits must be experienced in the 
life of the people at large. Hence the 
emphasis on the economic betterment 
and raising of the standard of life of 

 ̂ the people in this country. That
standard of life is not to be raised 
some years hence. Just as many of 
us wanted freedom in our !ife time, 
similarly many of us want plenty and 
prosperity in our life time. The demo
cratic Government and the whole 
democracy in this country will be 
judged by what happens and to what 
rxtent the Five-Year Plan is success
fully implemented. If we are not able 
to imolement in a substantial way the 
Five-Year Plan, I feel we will be not 
justified in saying that the grave duty 
that was cast on this generation has 
been properly discharged. It Is there
fore necessary that all attempts and

all efforts should be made to see that 
the Plan that has been before the 
country and which has been adopted 
by the Government and the Parlia
ment is successfully implemented. 
There are certain things with which 
many people may not agree. But. the 
broad fact remains that this is the first 
time to introduce an economy in 
which there will be ^'egulation and 
some control and tlie whole economy 
^ill be integrated to s,ome definite 
objectives. ^

The 'main objective of the Plan is to 
find employment all round and raise 
the standard of life. Tliis i.s a very 
big task especially in a country like 
India which is proverbially poor. Al
though it is rich in certain resources, 
it has not got enough resources, parti
cularly financial, to undertake a Plan 
on a much wider scale than the one 
adopted. So far as unemployment is 
concerned, we nave to take into con
sideration the working population of 
133 million people. The Plan con
templates to find employment for .'SO 
akhs in the course of five years. Let 

us see what it means to ;?ive employ
ment to 5 million people. Between 
the years 1946 and 1951, it is stated by 
the President of the Federation 01 
Indian Chambers of Commerce trat 
employment has increased in the fac
tory sphere by 3 lakhs, or. in other 
words, by 15 per cent. During this 
period, ini^estment has been Rs. ^90 
crores. If we ate out for full employ
ment and if only by that siandard we 
can judge the success or otherwise of 
the Plan, then equitable distribution 
becomes a matter of great importance 
and we have to see how, what was 
earned in the course of these live 
years, has been distributed, at any 
rate, by way of wages for the work
ing classes We are told that the real 
wages have increased by 21 per cent, 
although the money wages have in
creased by 25 per cent. For my part,
I do not consider this to bo enough al
though it may compare well with cer
tain other countries. But, an employer 
who depresses wages is a public 
danger. We are keen on giving em
ployment all round for unemployment 
is the greatest danger to the stability 
of the State. To be unemployed is not 
a crime that the individual commits. 
But, definitely if there are hundreds 
and hundreds of people unemployed, it 
is a matter for serious consideration 
whether there is something wrong 
with our economic organisation and the 
system of taxation and other matter.<i 
connected therewith. During the last 
war, it was difficult to get an ordinary 
domestic servant. When I was released 
from Jail' in 'August 1944, I found in 
PoQDa it was impossible to get even an




